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ORDER 

PER M. BALAGANESH AM ,  

This appeal by the Assessee arises out of the order of the 

Learned Commissioner of Income Tax (Appeals)-2, New Delhi, 

[hereinafter referred to as ‘Ld. CIT(A)’,  in short] in Appeal 

No.10250/16-17 of CIT(A)-2, Assessment Year 2010-11, dated 

29.09.2017 against the order of  assessment passed u/s 147 of the 

Income-tax Act, 1961 (hereinafter referred to as ‘the Act’) dated 

29.03.2016 by the Deputy Commissioner of Income Tax, Circle-5(2), 

New Delhi (hereinafter referred to as ‘Ld. AO’).  
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2. We have heard the rival submissions and perused the material 

available on record. At the outset, we find that the Ld. AR submitted a 

letter on the previous date of hearing stating that the assessee had 

already availed Direct Tax Vivad Se Vishwas Scheme and had settled 

the dispute relatable to this assessment year under consideration. 

However, Form No.5 to complete the process of Vivad Se Vishwas 

Scheme had not yet been issued by the Competent Authority. We find 

that the assessee had expressed its intention to settle the dispute by 

filing Form No.1 before the Competent Authority under Vivad Se 

Vishwas Scheme.  Hence, we do not deem it fit to keep this file pending 

with us and proceed to dismiss the appeal of the assessee with liberty 

given to the assessee that in the event of Vivad Se Vishwas application 

not being accepted by the Revenue for whatever reasons, this appeal 

preferred by the assessee shall get restored an an application made by 

the assessee.  With these observations, the grounds raised by the 

assessee are dismissed. 

3. In the result, the appeal of the assessee is hereby dismissed.    

   Order pronounced in the open court on 21st December, 2023. 
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